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CENTRAL ADMINISTRATIVE TRIBUNAL
JATPUR BENCH : JAIPUR

Datn» of Order : 16.04.2004

l. OA No.553/2002.

C. L. Meena S/oShri J. L. Meena BY CAST Meena,
aged about 49 vyears, resident of A-73, Saraswati
Nagar, Opp. Sector 6, Malviya Nagar, Presently
working as J.T.0. (3.M.N.) O/o Principal General
Manager Telecom District, Jaipur-10.

... Applicant.

v e r s a4 8

1. Union of 1India, through the Secretary to the
Government of India, Department of Telecom sanchar
Bhawan, New Delhi.

2. Chief General Manager, Telecom, Rajasthan Circle,
Jaipur-8.

3. Principal G=neral Manager, Telecom, Jaipur
District,Jaipur-10.

4. B.L .Gupta, JTO O/o GMTD, Ajmer O/o Geaeral
Manag2r, Telecom District, Ajmer.

... Respondents.
Mr. P. N. Jatti counsel for the applicant.
ilr. B. N. Sanda counsel for respoadent No.lto3.
None is present for respondant No.4.

2. OA No.194/2003.
Fateh Singh s/o Shri Davi Ram aged about 49 years,
by cast Rajput R/o 3/7, Telecom Colony, Sastri
Nagar, Jaipur-16, preseni:ly working as J.T.O0., O/o
Principal General Manager, Telecom Disirict,
Jaipur-10.
... Applicant.

vV er sus

1. Union of India through Secre:tary to Govarnment
of India, Department of Telacom, Sanchar Bhawan,
New Delhi.

2, Chief General Manager, Tlecom, RAjasthan
Circle, Jaipur-8. '

3. The Principal General Manager, Telecom
District, Jaipur-10.

4, B. K. Sharma, J.T.0. O/o Principal, General

g%\ Manager, TElecom District, Jaipur-10.

... Respondents.
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CORAM

Hon'ble Mr. J. K. Kaushik, Judicial Member.
Hon'ble Mr. M. K. Misra, Administrative Mamber.

: DR DFER (ORAL) :

The applicants named above, have filed their
individual Original Applications under Szaciiion 19 of
the Administrative Tribunals Act, 1985. All the
applicaniis - -have been absorpbed in B.S.N.L. and a
common questionof Jjurisdiction of the Tribunal is
involved, thus they are baing decided by this common

order.

2. We have heard the 1learned counsel for the
parties in the aforesaid cases and have earnestly

consider2d the pleadings and records of cases.

3. The applicants in all those OAs have been
absoirb2d in B.S.N.L. with effecit from 01.10.2000.
B.S.N.L. is a Government Company and no notification
under . Section 14(2) of the A.T. Act 1985 has so far
been 1issu2d so as to veast this Tribunal with the
jurisdiction to entertain grievances relating to the
service matters of B.S.N.L. employees. Our attention
was drawa to. Para 20 and 22 of the judgement dated
24.3.2004 pass2d by Full Bench of Tribunal at Jaipur

Bench -in case of Shri B. N. Sharma vs. Union of India

& Ors., OA No.401/2002, in which one »f us (Mr. J.K.

Kaushik,J.M.) was a party to judgement. It has been
submitted that controvery stands settled and does nost
r2main res-intagra. The coatents of aforesaid paras

are reproducad as under :-~

20. From the afovesaid, it is wolear that even
if BSNL 1is a govearnment cCompany, necesarily
there has to be a notification 1issa=sd under
sub-section (2) to Section 14 before this
Tribunal will have Jjurisdiction to dJdeal with
thes? matters. This is obvious from the plain
reading of the provisioanof Section 14 of the
Act. Sub-section (3) to Section 14 makes it
clear that this - Tribunal shall have
jurisdiction, powxers and authorityin relation

g;é‘ to recruitment and matters concerning



recruitment of all employees appointed to any
service or post in connection with the affairs
of the local or oth2r authorities on and from
the date specified in the notification issued
under sub-section (2), which we have reprodaced
above. When notification under Sub-section (2)
is issuwd, such 1local or other authorities
would be amenable to the jurisdiction of this
Tribunal. Admittedly till date, wno such
notification has b2en issued and in the face of
the aforesaid, it must be held that this
Tribunal: does not have jurisdiction Lo

~entertailn the applications pertaining to the
applicants who are absorbed on the permanent
strangth of the BSNL.

22, Resultantly, we answer the zontroversy, as
already referrad to above, holding that in
cases in which the employezs had been absorbed
permanently with the BSNL, the Central
. Adminisirative Tribunal has no jurisdic:ion to
adjudicate upon *~heir service matters till a
k4 notification unde2r sub-section (2) to Section
i 14 is issued."

4, The mere perusal of aforesaid finding of Full
Bench in B. N. sharma's case supra, leads us to an
inescapable conclusion that the Tribunal does not
have any Jjurisdiction 1in respect of the service
matter of applicants in these OAs. Thus the same

cannot be entertained on merits.

5. In the premises, we held that the Original
Applications No. 553/2002 & 194/2003 cannot be
entertained by this Tribunal Eor want of jurisdiction

and the same stand dismissed accordingly. Tt is

scarcely necessary :to mention that this order shall
not preclude the applicants to approach the
appropriate forum for redressal of their greivances,

as may be available to them. No costs.

6. In case any specific written reguest is made on
behalf of any applicant(s), the Registry shall veturn
the original copy of paper book alongwith its

annexures to them in accordance with rules.
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(J.K . KAUSHIK)
MEM3ER (A) MEMBER (J)



